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CCP No.12/07
Shn M K. Verma for ihe petitioner,

Petitionier has alleged that the order ami
directions of this 'Inbtmal m OA No.}1/98
have not been complicd with by the
respondents. We have seen Apnexure (-7
dated 7.12.2006 and it is clear that the order
has been implemented with consequential
benefits by piving promotion in TTA cadre.
It is also stated in the letter dated 7.12.06
that any further promotion/seniority In JTO
cadre would be govemed by concerned
regulatory condition for selection, training,
appomtment and sentority. It is also seen
from the records that the petitioner has filed
the CCP aller an inordinate delay. The order
of the Tribunal is dated 16" October 2063
whereas the contompt petition has been filed
on 8.1. "OM 7&’ Lose 5““‘{’3 Vog bl Ji
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We find that the res pcn ents have
with the orger of the Tribunal. In view o7
aforesaid observation, the CCP has no merit,
Apart from this, the CCP is hit by limitation.
Heace the COPR s dismissed on ground of
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